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Comprehensive Report of M/s NTR Brick Field (previously known as M/s 

NSR Brick Field), Village Sheedal Mafi, Asmoli Road District Sambhal in 

compliance to the order dated 30-05-2024 passed by the Hon’ble National 

Green Tribunal, Principal Bench, New Delhi - 

1. That the Hon’ble National Green Tribunal hereinafter referred to as “Hon’ble 

Tribunal” vide its order dated 30.05.2024 has passed the operative part of the 

order is reproduced here-  

“…………7 Respondent No. 2, Member Secretary, UPPCB will ascertain 

the correct factual status from the spot and submit a comprehensive report in 

respect of operation of Respondent No. 5 unit, compliance of requisite norms by 

it, and the current operating status, within a period of four weeks from 

today.…………….” 

 

2. That the information of M/s NTR Brick Field (formerly known as M/s 

NSR Brick Field) : 

A – General Information-  

S.No. Related Points Information regarding points 
1 Name and Address of Brick 

Kiln 
M/s NTR Brick Field 

(known as M/s NSR Brick Field), 
Village-Seedhal Mafi, Asmoli, District 

Sambhal, U.P. 
2 Geo Co-ordinates Latitude- 28.764389 

Longitude – 78.617704 
3 Year of Establishment 2016-17 
4 Status of Consent to Establish 

(CTE) 
CTE Not obtained 

5 Consent Status and its validity Not obtained 

6 Production Capacity Red Bricks- 22000 Number/Day 
7 Raw Materials  Sand, Soil and Water 

8 Water consumption  Domestic- Approx 2.0 KLD 
Process- Approx 5.0 KLD( for mixing 
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with soil) 

9 Effluent generation  Domestic- Approx 1.6 KLD 
Industrial-  0.0 KLD 

10 Stack Height 30 Meter high above ground level 
11 Fuel Used Wood & Coal – 3.5 TPD 
12 Air Pollution Control system 

(APCS) 
Gravitational Settling Chamber 

13 Fugitive Dust Emission 
control measures  

Not available 

14 Technology of brick kiln  Fixed Chimney Bull Trench 
 

B- Status of brick kiln as per“The Uttar Pradesh Brick Kilns (Siting Criteria 

for Establishment) Rules, 2012” -  

 
Sr. 
No. 

Particulars Standards as 

per Rules, 2012 

Distance from 

Brick Kiln 

Status of 

brick kiln 

with 

reference to 

the Rules, 

2012 

i Habitation 

(Minimum 20 

Houses or 

population more 

than 150 people), 

Public Places, 

Hospital, School, 

Religious Places.  

Minimum 1000 

M from Brick 

Kiln 

Village Sidhal 

Mafi (Having more 

than 20 houses and 

population more 

than 150 people) is 

situated at distance 

approx350 meters 

in the north 

direction from the 

stack of brick kiln. 

Non 

Complying 
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ii  Nearest Brick 

Kiln 

Minimum 800 M 

from Brick Kiln 

Another brick kiln 

is located at 

distance approx 

600 meters in the 

south direction.  

Non 

Complying 

 

 

iii Nearest Orchard        

(Minimum 100 

trees of fruits or 

minimum 2.5 acre 

are). 

Minimum 800 M 

from Brick Kiln 

A mango orchard 

(more than 2.5 

acre) is situated at 

approx400 meters 

in the north-west 

direction. 

Non 

Complying 

 

 
3. That certain observations were made from the spot inspections which are 

as follows :  

That the said brick kiln was established and commenced it’s operation in the 

year 2016-17 without obtaining requisite CTE / CTO from the UP Pollution 

Control Board. The applicable guideline on said brick Kiln is “The Uttar 

Pradesh Brick Kilns (Siting Criteria for Establishment) Rules, 2012” issued 

by U.P. Government vide notification dated 27.06.2012. The brick kiln has 

been running/operating by breaching the above guidelines. Copy of the 

guideline is annexed as Annexure-1. 

4. That Action Taken by UPPCB against the illegal operating brick kiln 

are:  

i. That the said brick Kiln was inspected by the official of UPPCB, 

Moradabad on 01-03-2020 and 01-01-2021. It was found that the brick kiln 

was in operation. Thereafter UPPCB, vide letter no. 61510/C-

7/EintBhatta/Air-1683/SCN/Sambhal/2021 dated 07-04-2021 issued show 

cause notice for closure to the said brick kiln u/s 31A of the Air (Prevention 

34



~ 4 ~ 
 

and Control of Pollution) Act 1981. Copy of the letter is annexed as 

Annexure-2. 

ii. That based on the regular inspection carried out by Regional Office, 

UPPCB, Moradabad and based on the non-compliance of the unit, UPPCB 

has issued closure order vide letter no. H60351/C-7/Air/1683/closure order/ 

Mora./2021 dated 02-07-2021 u/s 31A of the Air (Prevention and Control 

of Pollution) Act 1981. The copy of the closure was also send to The 

District Magistrate, The Minning Officer, Zila Panchayat, District Smabhal 

for information and necessary action. Copy of the letter is annexed as 

Annexure-3. 

iii. That the unit was again inspected on 09-02-2023, during inspection the 

brick kiln was found operational in violation of closure order. Based on 

above facts, UPPCB, vide it’s letter no. H92005/C-7/Vividh-627/Jeetu 

Yadav/ Sambhal/89/2023 dated 13-04-2023, issued the show cause notice 

to impose Environmental Compensation on the unit. Copy of the letter is 

annexed as Annexure-4. 

iv. That the unit has not replied to the show cause notice dated 13-04-2023. 

Therefore UPPCB vide it’s letter no. H03841/C-7/Vividh – 627/Jeetu 

Yadav/Sambhal/2023 dated 11-12-2023, imposed the Environmental 

Compensation of Rs. 2718750/- (Rupees- Twenty Seven Lac Eighteen 

Thousand Seven Hundred and Fifty only) on the unit. Copy of the letter is 

annexed as Annexure-5. 

v. That the unit has not deposited the Environmental Compensation imposed 

by UPPCB. Based on above, UPPCB vide letter dated 02-01-2024, issued 

the demand letter to Collector, District Sambhal for recovery of the said 

amount from the Brick Kiln. Copy of the letter is annexed as Annexure-6. 

vi. That in addition to this, it is also submitted that Hon’ble High Court 

Allahabad has vide order dated 21-02-2024 in Writ C No. 5054 of 2024 

(Connected with Writ C No. 1525 of 2024) has passed an order that in the 

meanwhile recovery pursuant to the impugned recovery demand notice 
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shall remain in abeyance. Copy of order dated 21-02-2024 is annexed as 

Annexure-7. 

vii. That the unit was further inspected by U.P. Pollution Control Board, 

Moradabad and District Administration, Sambhal jointly on 01.05.2024 & 

28-06-2024. During the above inspections, the said brick kiln was found 

operational and ignoring rules. The team has forcefully stopped the 

operation at the time of both inspections. Copies of the inspection report/ 

action taken report are annexed as Annexure-8 & 9. 

viii. That the latest inspection of the brick kiln was carried out by the officials 

Regional Office, UPPCB, Moradabad on 25.07.2024. During the inspection 

the brick kiln was found closed. Copy of inspection report is attached as 

Annexure - 10. 

Therefore, the above comprehensive report is submitted before Hon’ble 

Tribunal for kind perusal and consideration.  

Report prepared by : 

Sr. No. Name & Designation Signature 

1 Anil Kumar, Scientific Asst.  

2 J.N. Tiwari, Asst. Env. Eng.  

3 Ashutosh Chauhan, Regional Officer   
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In pursuance of the provisions of clause (3)) of Article 348 of the 

constitution, the Governor is pleased to order the publication of the föllowing 

Enzlish translation of notification no. Js 2012 dated Jun27, 2012 

No. 921/rr-ty/a-y (a) 
Dated Lucknow, JUn 27, 

(Chort itle and 
CommnenceTient 

In exercise of the powers under sub section (1) of section 54 readwith 

clause (z) of sub section (2) of the said section and sub section (1) of seclion 

21 of the Air (Prevention And Control) of Pollution) Act, 1981 (Act no. l4 of 

i98|) the Governor, after consultatiÍn with the Uttar Pradesh Pollution conrol 

Board and after. considering the objections and suggestions received Irom, 

Concerned person, ispléased to make.the following rules with a vieu t: 

rguiating the siting criteria for the establishment of new brick kilns in ti 

State of Uttar Pradesh: 

Distancc from 
residential area 

population 

Uttar Pradesh Shasan, 
Paryavaran Anubhag 

THE UTTAR PRADESH BRICK KILNS (SITING CRITERIA OR 

1ESTABLLISHMENT) RULES, 2012 

/sensitivc 
arca/mango or 
iruit orchard 

2012 

2. 

2012 

1. (1) These rules may be called the Uttar Pradesi Brick. kil1 

(Sitting Criteria For Establishment) Rules, 2012 

() 

(2) They shall come into force with effect from the date of 

their publication in the Gazette. 

Subject to provisions of the Utar Pradesh Promotion n 

Protection of Fruit Trees (Regulation of Harf. 
Establishment and Housing Schemes) Act, 1985 (U.P, At 

No. 18 of 1985, a brick kiln shall not be cstab: she 

which does not fulfill the following conditions:; 

a brick kiln shall not be established witlh in a dista:iwe t 

5.0 kilometers from the area of a Municipal Council 

Municipal Corporation. Subject to the above restricions 
brick kiln shall be established at least 500 melers aw: 

11
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(ii) 

from resider tial aiea having minimum pop1lation 150 persons or 20 housS >i.her kachha O. pucca ). 1.0 kilometer from a resiuential area having popui More than 150 perscins or more than 20 hoLIses wi: 
kachha or pucca; 

a brick kiln shall not be established at a place within i 
distance of 1.0 kilometer from registered hospital, scha public building, religious places or a place from whe flammable substances are stored; a brick kiln shall not: 
establi_hed within a radius of 5.0 kilometers in noii 
sensitiýe areas of a zoo, wild lif� 'sanctuarics, bisto 
monuments, museum and the like: 

(v) 

Provided that in case of Taj Trapezium Zone Ar 
(T.T.Z.) the dËrections/ guidelines giver by the Supren Court from time to time, shall apply; 

(iji) a brick kiln shall not be established within a distance s 
* 200 meters from the sides of the railway tracks; 

(iv) abrick kiln shall' not be established within the distunce 300 meters from both sides of the Nationa!. and Stat1 
Highways; 
a brick kiln shall not be established within a-distauce : 100 meters from both sides. of a main district road iuni. 

works department roads; 

(vi) a brick- kiln shall not be established within 800 nelers, from a brick kiln already established; 
(vii) a brick kiln should not be allowed to install in he 'Butter. zone' of a notified fruit belt area as defined in 'The U:tar) Pradesh Promotion and Protection of Fruit rcès 

(Regulation of Harmful Establishments And Housing Schemes) Act, 1985' and the restriction made b÷ 
competent authority concerned or decision of coun on 
case to case basis, if any. 

Distance from sides of mango orchard/ATixed îruits (mango and other) orchard (having at least l00 fruiting trees)/ joint nursery from brick kiln shall no be less than 800 meters in each direction. "The menincd distances are applicable irrespective of the variety/lype ol 
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